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MINISTRY OF MICRO, SMALL AND MEDIUM ENTERPRISES
NOTIFICATION
New Delhi, the 25th March , 2014

S.0. 890 (E). —In exercise of the powers conferred by sub-section (1) of section 3 of the
Micro, Small and Medium Enterprises Development Act, 2006 (27 of 2006), read with rule 3 of the
National Board for Micro, Small and Medium Enterprises Rules, 2006, the Central Government hereby
appoints Shri B. K. Hariprasad, Member of Parliament (Rajya Sabha) and Shri Mihir Subodhbhai
Shah, as member of the National Board for Micro, Small and Medium Enterprises and for the said
purpose, makes the following amendment in the notification of the Government of India in the
Ministry of Micro, Small and Medium Enterprises number S.O. 1375(E), dated the 27th May, 2013,
namely:—

In the said notification, for serial numbers 11 and 37 and the entries relating thereto, the
following serial number and entries shall respectively be substituted, namely:—

“ 11. Shri B. K. Hariprasad, Member of Parliament (Rajya Sabha) Member
37. Shri Mihir Subodhbhai Shah, Ahmedabad Member”.
[F. No. 1(19)/2013-NBMSME]
AMARENDRA SINHA, Addl. Secy. and Development Commissioner

Note: The principal notification were published in the Gazette of India Extraordinary, Part II, Section
3, sub-section (ii), vide number S.O. 1375(E), dated the 27th May, 2013 and subsequently
amended vide notification number S.O. 3241(E) dated 21st October, 2013.
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